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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTACK BENCH 

ORDER SHEET 

0-6  2r.cj,App1ication No, 	 of 2002 

Applicant (s).....tl 	.Lrt.... 	............. Respondent (s).L 	4.... ..,. t(M 4,  Advocate for Applicant (s)Wtc.,T\1 .............  Advocate for Respondent (s) 

NOTES OF THE REGPSTHY I 	ORDERS OF THE TRIBUNAL 

Regictratkm piease 

Or.NO.l dated 3.4.2002 

Heard the in rnet cuure: ci t 	the 

Ajplicant. Defect pOinted out by the Registr 

ignOred. Let the L.;.  be r 	;tr-H anh iven a 

a Serial Nurnbr. 

ear L. t..e 	 c, ) fl  

:Jic. ,nt end 	hri U. .nLshra, i.en:r:ed SrL 	ITO 

Counsel appearing On behalf of the Railways, on 

whom a copy of the O.A. has been served. After 

hearing both the learned counsels I feel that 

this case can be disposed of at the stage of 

adnission by issuing simple direction to the 

Resp Ond ents. 

he brief f qcts of this Case are that the 
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ORDERS OF THE TRIBUNAL 

aplicants hosband, while serving as Store 

atchman under the S.E.Railways, passed aw 

On 21.8.2000. The applicant (widow) made a 

represeutation to the authorities for provi 

an employment on compassionate ground in favcr 

of her son, Bidhu Bhushan Mohapatra, who is a 

Graduate. No heed having been paid to the sal 

grievances of the applicant/her son Bidhu Bhu 

iohapatra, she has approached this Tribunal i 

the OrET sent Original 

Having heard 

either sides, this O.A. is disposed of with a. 

direction to Respondents herein to consider tt 

grievances of the applicant/her son Bidhu Thush. 

Mohapatra for pridir: 	. 	.: 

compassionate ground I .... 	. 

Mohapatra, commensurate with his ed1catiOna.. 

qualification. Learned counsel for the ag 

undertakes to file a corisolidated/detaile: 

representation to the Respondents within 

of 10 dais hence. The Respondents to give all 

anxious consideration to the grievances of the 

applicant/her son Bidhu Bhushan Mohapatra, within 

a period of three months from the date of receipt 

of such representation. 

Thus the O.A. is disposed of at the 

stage of admission. No costs. 

Send copies of this order long with 

copies of the O.A., to the respondents and copies 

of the order be also made available to the counsel 

for both sides. 
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